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MR. SPEARER. The qubitidh is:

“That in pursuanuce of clause i(g)
of paragraph 5 of the Ministry of
Educatian Resolution No. ¥:16-10/44-
EIII, dated the 30th November, 1845,
the members of this House do pro-
ceed to elect, in such manner as the
Speaker may direct, two members
from among themselves to serve as
mciubers of the Al' India Council f.°r
Technical Education for the term
ending on the xlst Jujy. 1979. sul-
ject to the other provisions of the
said Resolution.”

The motion was adopted.

(iv) COUNCIL OF THE INDIAN INSTITUTE
OF SCIENCE, BANGALORE

DR. PRATAP CHANDRA CHUINDER:
I beg to move:

‘“That in pursuance of sub-clause
(e) of clause 3(1) of the Scheme for
the Administration and Management
nf the properties and funds of the
Indian Institute of Science, Banga-
lore, read with regulations 3.1 and
3.1.1 of the Regulations of the Insti-
tute, the members ot this House do
proceed to elect, in such menner as
the Speaker may direct, two mem-
bers from amoag themselves to serve
as members of the Council of the
Indian Institute of Science, Banga-
lore, for the term ending on the 31st
December, 1977.”

MR. SPEAKER: The question is:

“That in pursuance of sub-clause
(e) of clause 9(1) of the Scheme for
the Administratinn and Management
of the properties and funds of the
Indian Institute of Science, Banga-
lore, read with regulations 31 and
3.1.1 of the Regulations of the Insti-
tute, the members of th's House c:
proceed to elect, in such manner as
the 'Speaker may direct, two mem-
bers from amonz themselves to serve
as members »f the Council of the
Indian Institute ¢t Science, Banga-
lore, for the tertn ending o:1 the 31st
December, 1977.”

The motion was adopted.

TONE 1, Yot

Comitttees 2%z

(v) GansRm CouNci aF JeDIAN
SomooL ‘or MINES, DHANBAD

DR. PRATAP CHANDRA CHUNDER:
I beg to move:

“That is pursuance of the provi-
sions contained in rules 4(ii) to (iv)
and 15 of the Rules and Regulationg
of the Indian School of Mines, IJhan-
bad, the members of this House do
proceed to elect, in such manner as
the Speaker may direct. {iwc mem-
bers from among themselves, to serve
as members of the General Council
of the Indian School of Mines, Dhan-
bad, for the term ending on the 15th
August, 1979, subject to the other
provisions of the said Rules and Re.
gulations.”

MR. SPEAKER: The question 1s:

“That is pursuance of the provi-
sions contained in ruise 4(ii) to (iv)
and 1% of the Rules and Regulations
of the Indian Schoo! of Mines, Dhan-
bad, the members of this House do
proceed to elect, in such manner as
the Bpeaker may direct, two mem-
bers from ameong themselves, to serve
as members of the General Council
of the Indian Sehoel of Mines, Dhan-
bad, for the term ending on the 15th
August, 1970, subject to the other
provisions of the said Rules and Re-
gulations.”

The motion was adopted.

Some hon. Members rose—

MR. SPEAKER:; Now I would like
to have the cooperation of the House.
There are three or four notices before
me. The Members give me some
paper, some-notice, something at 10.30
a.m. or 10.00 a.m. or even 9.30 am. and
they want to raise il in the House to-
day. What I say is that we have al-
ready spent 1 hour an:i 10 minutes on
the Short Notice Question and the
Calling Attention. We are discussing
the demands for grants. We have
taken away that mueh time. If you
want to take away another hour or so



233 Election tq Committees

‘on these things, to that extent, the time

on the demands will be taken away.
You want to raise certain matters im-
mediateiy today. There will be a
speech made, a controversy raised and
al} that. It will take away some more
time.

For instance, Mr. Lakkappa and Mr.
Vayalar Ravi have given something to
say that the Finance Minister has done
something wrong and they want a
statement from the Finance Minister.
I have to go into it. I have to take the
opinion of the Finance Minister also
and find out whether he has done any-
thing wrong, Then only I can permit
it. I have told the hon. Members that
I will dicuss it in the Business Advi-
sory Commijttee with the leaders of the
Opposition and. if possible {ry to do
something about it. If vou do that. it
will proceed in a regilar way.

Then, Mr. Jyotirmoy Bosu comes and
tells me something abou* the Health
Minister, about some irregularity or
some wrong statement rhade by the
Health Minister. He is not here. I
have to mention it to him ang find out
whether there is any mistake made.
Then only I can permit it.

SHRIMATI PARVATHI KRISHNAN:
Do I understand that Mr. Jyotirmoyv
Bosu wants to raise something to e
answered by Mr, Rsj Narain?

MR. SPEAKER: Yes

SHRIMATI PARVATHI KRISHNAN.
That will be the day when we have it.

MR. ‘SPEAKER: I think so! The
other hon. Members also may appeal
tc him.

We have already taken 1 hour gnd
15 minutes. I have already given so
mueh time for the Short Notice Ques-
tion and the Calling Attention. If you
want to take further time on these
things, I may tell you that, ultimately,
you are the loser, the whole House is
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the loser, ‘You will 1ose more Gemands.
You cafi go on arguing and spend
another hour. I dont mind. But you

. will be the loser.

13.14 hrs.

DEMANDS FOR GRANTS  1977-78—
contd.—

MINISTRY OF COMMERCE AND MINISTRY

OF CIVIL SUPPLIES AND COOPERATION=—
contd.

MR. SPEAKER. Now, we take up
further discussion on the Demands for
Grants of the Ministry of Commerce

and Ministry of Civil Supplies and
Cooperation.

Mr. Krishnappa wanted 2 more
hours for this. I have no objection.
To that exent, it will cut into other
demands. For this, I concede. But in
the Business Advisory Committee, you
decide the time.

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND LABOUR (SHR1
RAVINDRA VARMA): We have no
objection,

MR. SPEAKER: He will have no
objection. If the same demand is
discussed for 10 days, other demands
will be guillotined. The whole House
will be the sufferer. So far as this is
concerned, I allow it. But next time,
when we meet tomorrow or the day
after in the Business Advisory Com-
mittee, we shall fix the time so that
other demands may not suffer,

You want 2 hours more on this. We
have got a balance of 1} hours. So,
it comes to 34 hours. The Minister
may reply at 5 O’ Clock and take an
hour. We will finish it today. To-
morrow we will take up the next de-
mand. This is final. It will continue
till 5 O’ Clock and the Minisfer will
reply at 5 O’ Clock.

Shrimatj Parvathi
continue her speech.

Krishnan to



